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[Shri A. C. George],

that Unit and they do not form part 
of the normal pattern  They are of 
a largei size or their height is much 
more s>o that  special  arrangements 
will have to be made in coordination 
with the Railways  We aie hopeful 
that we will be able to find proper 
earners and 1 do not think that this 
will piesent any pioblems

Towards the >6X1(1 of his remarks he 
mentioned  about  payment  to  the 
ancijjlary units  In&pite of  financial 
difficulties that were facing the Unit 

we have taken care to see that the 
small units  which  are  making an- 
uliai ie& are paid in ttme and mfact m 
some cases even ahead of tune.  The 
normal practice is that  payment  is 
made only after testing, that is the 
procedure  But m order to help some 
ancillary units we are making pay
ments even befoxe the usual tests are 
made  whenever  the  production  is 
delivered at the  BHEL  plant.  To 
that extent the ancillanes  are  not 

only not discriminated  against  but 
they are helped also.  The difficulties 
are not passed on to the ancillaries 
and our effort is to see that the smaller 
units thrive and progress so that ulti
mately  with  complete  coordinated 
effoit  a  total  product1 on  pattern 
whjch will be good for the country as 
well as loi the BHEL Unit  would 
emeige

1610 hrs
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THE MINISTER OF  RAILWAYS 
(SHRI  L.  N.  MISHRA):  Mr.
Deputy-Speaker Sir, while speaking 
on  Mr.  Poiloo  Mody’s  privilege 
motion against the editor of ‘Prati- 
paksh’ on 5th September, 1974 Shri 
Madhu Limaye inter alia stated “Their 
licences,  allotments  and  pending 
applications were released.  The deci. 
sion was taken in January, 1970 when 
Shri L. N. Mishra was the  Foreign 
Trade Minister” (page 15205, 5-9-74 

uncorrected). I thought it my duty to 
remove the erroneous impression and 
I, therefore, said that I was not the 
Minister  for  Foreign  Trade  in 
January, 1970.  In fact I joined the 
Ministry of Foreign Trade only on 
27th June, 1970.  In the uncorrected 
copy of the verbatim  in  place of 
January, 1970, 1972 was reported.

On 6th September,  1974  when a 
copy of the uncorrected  verbatim 
report was sent to me for necessary 
correction  I  substituted  ‘January, 
3970’ for ‘1972’ and returned the un
corrected copy of the report to the 
Editor of Debates within the stipulat
ed time prescribed for the purpose.

It is thus clear that it was not at 
all my intention to make any mislead
ing Statement in the House.
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“A member wishting to point out 
■any mistake  or  inaccuracy in a 
-.statement made by a Minister or

any  other  member  shall,  before 
referring to the matter in the House, 
write to the Speaker  pointing out 
the particulars of the mistake or 
inaccuracy and seek his permission 
to raise the matter in the House.’

MR. DEPUTY - SPEAKER:  Which
I suppose you did.

SHRI MADHU LIMAYE:  Yes. I
did.  Then it says:

"The member may place before 
the Speaker  such  evidance as he 
may have in support of his allega
tion.”

In the Bio-data published by the Lok 
Sabha Secretariat it is clearly stated 
that he held the charge of the Foreign 
Trade Ministry between June 1970 to 
January 1973.

SHRI L. N. MISHRA:  I have said
that,

SHRI  MADHU  LIMAYE:  The
third rule is:

“The Speaker may, if he thinks 
fit, bring the matter to the notice 
of the Minister or the member con
cerned for the purpose of ascertain
ing the factual position in regard to 
the allegation made.’’
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MR  DEPUTY-SPEAKER:  The
Minister has said that in the Uncor
rected Report  it  was  mentioned as 
‘January 1972’ but when his attention 
was drawn ...

SHRI MADHU LIMA YE:  Even the 
word “January” is not there.  I re
member it is only “1970”.
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MR DEPUTY-SPEAKER: You have 
made your  point.  Why  don’t  you 
listen to me.  The Minister has said 
very clearly that in the Uncorreeled 
Report it was mentioned as ‘Jjinmrv 
1972”.

SHRI MADHU LIMA YE.  Nr> You 

consult the uneorrocted report.

MR DEPUTY-SPEAKER  Lot mo 
tel] you what he has said.  Why are 
you getting annoyed7  Here he says 
that in the Uncorrected leport it was 
mentioned as 1972 but when his atten
tion was drawn to it, he corrected it; 
he changed “1972’» to “1970”.  That is 
what he said.  Whenever  we  make 
speeches here there may be some slips 
of the tongue.  But when we see in

the report  something  that  is  not 
correct, it is the normal practice that 
we take the earliest opportunity to 
correct it, and he has done it.  There
fore, there cannot he any intention of 
misleading the House.

16.19 hrs.

RESERVE BANK OF INDIA 
(AMENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER:  We will 
now take up further consideration of 
the Reserve Bank of India (Amend
ment) BilL  Shri M. C. Daga was on 
his legs.
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MR. DEPUTY-SPEAKER:  I think,
you have made your point.

SHRI MADHU LIMA YE:  You pass 
a stricture  on  the  Reserve Bank 
Governor. He is trying to deliberately 
confuse by giving two brochures.

MR.  DEPUTY-SPEAKER:  You
have made the point.  It is not ft 
point of  order.  But, I think,  the 
Deputy Minister will take note of it.


